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Fer the regpondents: Mirs.Uma Sanyals ceunsel,

i

CENTRAL ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH .

Ne.,M,AR,4831 of 1998
0.R.1376 of 1997

Present : Hen'ble Mr.Justice S.N.M1llicks Vice-Chairman.

Hon'mle Mr.B.P.Singhs Administrative Member,

KAUSAL KISHORE PRASAD
VS .

UNION OF INBIA & ORS.

1

for the applicant : Mr.Samir Ghesh» ceunsel.
’ \

Heard on 3 3.11.1968 Order on s 3.11.1598

ORDER

SoNo"hlliCk’ VeCo

M.Aoag“ of 19498,

Ws have heard the ld,ceunsel appearing fer the applicant

and the ld,ceunssl fer the ragpendents in respect of

2. The cennected 0.A, No.1376 of 1997 yas filed by the
applicant on 5,12.1997 against the erder of termination of
service dated 20,11.1997 passed against him by tﬁebrespendinﬁﬂ
sautherity. |

3. Admit tedlys ne appeal yag filed against the amove
order of termin@ation By the applicant Befere filing the 4
insteant 0,A, It is also undisputed that an appeal against
the said order of tarmination hag meen preferred by the

app licant to the appellate auther ity on 8th Septemders 1598,
It is submitted by Mrs.Uma Sanyals the ld.counsel fer the

raspondentss that this appeal hag not meen filed threugh
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preéper channel, Be that as it may, M .Samir Ghegh's contentien

is that in viey of this defacts he has meen instructed by

his client te withdray this applicatiens» enly yith a directiﬂ%
to the respﬁndant-autharitias to digpese of the appeal, 1
4. This is quite @ reasenable prayer. e alley this !
0.A. to me withdraun with liberty to the spplicant to sue
afresh on the same cause of actien, if se adviged,

5. The applicant is» heysvers parmitted te file an appeal '
against the erder ef terminatien before the appellats authe- l
rity in preper form within three weeks frem date. The
respendent-authearities are directed to digpese of the‘said
appeal according te lay yithin eight yeeks from the date of
recaipt of the appeals after candening.the dslay in the

matter of Filing the appeal and sghall digpese it of my
passing a gpeaking eriéi: after giving the applicant a
‘redgonable sppertunity of hearing and the erder passed en tha

appeal ghall be cammunicated to the applicant within tye

weeks from tha date of passing such erder.

6. The M,A, @also gtands digpesed ef,
”~
7. Ne order is made 3s te costs,
H
' W T | .
(87P.51ingh) . (S.N.PR1lick) g

Admin istrative Msmbar Vice-(h air man
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